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No. 3—HLA of 2010/11.—The Haryana Fiscal Responsibility and Budget
Management (Amendment) Bill, 2010, is hereby published for general information
under proviso to Rule 128 of the Rules of Procedure and Conduct of Business in
the Haryana Legislative Assembly :—

Bill No. 3—HLA of 2010

THE HARYANA FISCAL RESPONSIBILITY AND BUDGET
MANAGEMENT (AMENDMENT) BILL, 2010

A
BiLL

further to amend the Haryana Fiscal Responisibility and Budget
Management Act, 2005.

BE it enacted by the Legislature of the State of Haryana in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Haryana Fiscal Responsibility and Short title and
Budget Management (Amendment) Act, 2010. commencement.

(2) It shall be deemed to have come into force with effect from
Ist April, 2009.

2. In sub-section (2) of section 9 of the Haryana Fiscal Reponsibility and Amendment of
section 9 of
Haryana Act 6 of
2005.
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Budget Management Act, 2003, in clause (b), for the existing proviso, the
following proviso shall be substituted, namely :—

“Provided that the annual reduction in fiscal deficit shall be
3.5% of GSDP for the year ending March, 2009 and 4% of GSDP for
the year ending March, 2010.”.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Fiscal Responsibility and Budget Management Act was
enacted in July, 2005 with an objective to eliminate revenue deficit and reduce
the fiscal deficit within the prescribed Jimit. As per this Act, the revenue deficit
was to be brought to Zero by 2008-09 and the limit of fiscal deficit was kept at
maximum of 3% of Gross State Domestic Product (GSDP). This was necessary to
keep in check inflationary tendencies. The achievement of target fixed by Ministry
of Finance/Government of India would gualify the State to get the benefit of Debt
Consolidation and Relief Facility (DCRF). Now, Ministry of Finance/Government
of India has relaxed guidelines of DCRF for the year 2009-10 according to which
the Stawes can borrow upto 4% of their respective GSDP during 2009-10 to
undertake Capital expenditure. The States will not lose benefits of DCRF provided
the States are in compliance with this modified fiscal deficit target. Therefore, the
objective of making amendment in the Haryana Fiscal Responsibility and Budget
Management Act, 2005 is to enable the State to borrow upto 4% of GSDP during
2009-10 and availing the benefit of DCRE.

As per Haryana Fiscal Responsibility and Budget Management Act, 2005,
it was mandatory to eliminate revenue deficit and reducing the fiscal deficit upto
3% of GSDP by 2008-09. Thereafter, in pursuance of Ministry of Finance/
Government of India Debt Consolidation and Relief Facility guidelines, the fiscal
deficit target was relaxed from 3% to 3.5% of GSDP for 2008-09 and 2009-10 and
the amendment in the FRBM Act, 2005 was made accordingly. Now, Ministry of
Finance/Government of India has again relaxed the fiscal deficit target from 3.5%
t0 4% of GSDP for 2009-10 in its Debt Consolidation and Relief Facility guidelines.
In view of these guidelines, further amendment in Haryana Fiscal Responsibility
and Budget Management Act, 2005 is required.

CAPT. AJAY SINGH YADAV,
Finance Minister, Haryana.

The Governor has, in pursaance of Clauses (1} and (3) of Article 207 of the
Constitution of India, recommended to the Haryana Legislative Assembly the
introduction and consideration of the Bill.

Chandigarh : SUMIT KUMAR,
The 8th March, 2010 Secretary.
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FINANCIAL MEMORANDUM

The proposed enactment of Haryana Fiscal Responsibility and Budget
Management (Amendment) Bill, 2010 would qualify the State Government for
consolidation of Government of India loans contracted upto 31-3-2004 and
outstanding as on 31-3-2005 at interest rate of 7.5% to be repaid in 20 annual
instalments.Further, with the reduction of revenue deficit, Government of India
loans due for repayment during 2005-10 would be waived off proportionately.
Prior to this it was mandatory to reduce the fiscal deficit upto 3.5% of Gross State
Domestic Product by 2008-09 and 2009-10. In view of Ministry of Finance,
Government of India Debt Consolidation and Relief Facility guidelines, the fiscal
deficit target has been relaxed from 3.5% to 4% of Gross State Domestic Product
for 2009-10. Accordingly, the amendment in core recommendation of Twelfth
Finance Commission for Haryana Fiscal Responsibility and Budget Management
Act, 2005 is required. However, the exact amount in this regard cannot be
anticipated at this stage.
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46975—H. V.S —H.GP., Chd.



